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Madlcv’ Eesearoh bms completed the 
•examftJition of boys in all the States 
for ascertaining  nutritional diseases; 

•And

(b) in which State  this deflflciency 
is most prevalent?

The Deputy  Minister of  Health 
(Shrimati  Chandrasekhar):  (a) No
such examination was conducted by 
the Nutrition Advisory Committee of 
the Indian Council of Medicial  Re
search,

(b) Dc.es not arise.

OiLSLîD Crushing Industry

•343. Shri Dabhi:  Will the Minister 
of Food and Agriculture be pleased to 
refer to the reply to starred question 
No. 1153 asked on the 21st September, 
1954 and state:

(a) Whether Government have since 
appointed the Committee for carrying 
out a survey of  the oilseed crushing 
Industry; and

(b) if so, the personnel of this Com
mittee? .

The Minister of  Agriculture  (Dr. 
P. 8. Deshmukh):  (a) and (b). The
terms of reference and the composi
tion of the Committee to go into the 
question of oil crushing industry have 
not yet been finalised.

Shri Dabhi:  Is the Committee ap
pointed already?

Dr. P. S. Deshmukh: No» Sir, it is 
about to be appointed.

Shri Dabhi:  When is it likely  to 
be appointed?

Dr. P. S. Deshmukh: It would not 
take very long; about six weeks or 
so.

Air  India  International

*344. Shri IbraUm: WiU the Minis
ter Of CommunicatUnis be pleased to 
state:

(a)  the amoimt advanced to the Air 
India International Ltd. for the  pur
chase Of Super Constellation Aircraft; 
and

<b) the terms  and conditions  on 
ŵch this advance has been made?

The Deputy Minister of Commttnieâ 
tions (Shri Raj Bahadur): (a) A loan 
of Rs. 25 lakhs was granted to  the 
Air India International Ltd. in Febru
ary, 1953, to enable the company  to 
meet part of the expenditure involved 
in the purchase of two Super Constel
lation, aircraft of the type 1049-C.

(b)  The loan carried interest  at 
4i per cent, per annum, the amount 
of the principal and interest  being 
repayable  in eight  equated  instal
ments, the first instalment falling due 
a year after the date of drawal of the 
loan.  Consequent on the passing of 
the Air Corporations Act, 1953  the 
question of revising these terms  is 
under consideration.
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The  Deputy Minister of Railways 
and Transport (Shrt Alagesan): The
original notice of  the question  has 
been received in Hindi. I think I can 
reply in Hindi as well as in English.
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[The Deputy Minister of  Railways 
and Transport (Shri Alagesan):  (a)
No. Thtey get the same rate of daily 
allowance as other railway personnel 
on duty on running trains, except the 
train crew who are in charge of the 
running of the train.

(b) Mileage allowance is given only 
to the train crew, which consists of 
the driver, firemen, guard and bra
kesman, who are in charge of  the 
running of the train.  All other rail
way staff, who perform their duties 
on running trains,  such  as ticket 
examiners, parcel clerks, hamals, ins
pectors, etc., get the normal daily al
lowance in accordance with the rules.

(c) There is no anomaly involved.]

Shri M. L. Dwivedi: Is it not a
fact that the duties of a Railway Tic
ket Checker involve more risk, more 
activity and vigilance in comparison 
to those of a Guard or any other per
son of the running staff?  If so, why 
is discrimination being  exercised  in 
the case of Ticket Checkers in com
parison to others?

Mr. Speaker: I am afraid this  is
not asking for information but argu
ing the matter.

Shri M. L. Dwivedi: What is tha
difference  between  tl>e  allowance 
given to a Guard and that of a Ticket 
Checker?

Shri Alagesan:  I do not have tha 
figures with me.

Shri M. L. Dwivedi: What is the 
difference?

Shri Alagesan: I do not have the 
figures.

Shri Nambiar: May I know whether 
it is not a fact that the ticket check
ing staff on the Southern Railway 
are given less allowances when com
pared with those on other Railways?

Shri Alagesan: It should not be.

Shri Nambiar: It is not a fact that 
they are paid Rs. 32 as a consolidated




